NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI
Company Appeal (AT) (Insolvency) No. 970 of 2020

In the matter of:

Gagan Deep Singh Duggal ....Appellant
Vs.
Ninaniya Estates Ltd. ....Respondent
Present:
Appellant: Mr. Samudra Sarangi, Ms. Srishti Khare and Mr. Moha
Paranjpe, Advocates.
Respondent:
ORDER
(Through Virtual Mode)
17.11.2020: After hearing learned counsel for the Appellant, we find that

the Adjudicating Authority (National Company Law Tribunal), Jaipur has
reserved the order on 11t December, 2019 i.e. 11 months before. Keeping in
view the delay occasioned on account of outbreak of COVID-19 declared as
pandemic resulting in imposition of lockdown w.e.f. 23rd March, 2020, we being
conscious of the unusual circumstances which may have delayed the disposal of
case, would impress upon the Adjudicating Authority that the mandatory
provisions of the Insolvency and Bankruptcy Code, 2016 providing the timelines,
have to be adhered to and therefore, we dispose off this appeal with request to
the Adjudicating Authority to make all endeavors to dispose of the matter within

two weeks.
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Copy of this order be communicated to the Adjudicating Authority.

[Justice Bansi Lal Bhat]
Acting Chairperson

[Justice Anant Bijay Singh]
Member (Judicial)

[Dr. Ashok Kumar Mishra]
Member (Technical)
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